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IN THE SUPREME COURT OF INDIA 
CIVIL ORIGINAL JURISDICTION 

WRIT PETITION(S)(CIVIL)  NO(S).  456/2017

BALARAM VISHNU SUBRAMANI                           PETITIONER(S)

                                VERSUS

UNION OF INDIA & ANR.                              RESPONDENT(S)

WITH

W.P.(C) No. 469/2017 &    W.P.(C) No. 498/2017

O R D E R 

We have perused the mechanism placed before us along with the

affidavit.   

It  is  stated  without  commenting  on  the  merits  that  the

respondents  are  going  to  adopt  the  mechanism  and  are  going  to

implement in the forthcoming examinations. 

Accordingly,  nothing  survives  in  the  matter.  The  writ

petitions are disposed of. 

It is directed that the mechanism along with affidavit be kept

in a sealed cover and not to be opened unless ordered by the Court.

 

 
......................J.

[ARUN MISHRA]

......................J.
      [MOHAN M. SHANTANAGOUDAR]

NEW DELHI;
NOVEMBER 28, 2017. 
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ITEM NO.25               COURT NO.10               SECTION X

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Writ Petition(s)(Civil)  No(s).  456/2017

BALARAM VISHNU SUBRAMANI                           Petitioner(s)

                                VERSUS

UNION OF INDIA & ANR.                              Respondent(s)

WITH
W.P.(C) No. 469/2017 (X)
(FOR STAY APPLICATION ON IA 49679/2017 FOR EXEMPTION FROM FILING 
O.T. ON IA 49680/2017 and IA No.55030/2017-XTRA)

 W.P.(C) No. 498/2017 (X)
(FOR ADMISSION)
 
Date : 28-11-2017 These petitions were called on for hearing today.

CORAM :  HON'BLE MR. JUSTICE ARUN MISHRA
         HON'BLE MR. JUSTICE MOHAN M. SHANTANAGOUDAR

For Petitioner(s) Mr. Vivek Singh, Adv. 
Mr. Udita Singh, AOR

Dr. Manish Singhvi, Adv. 
                    Mr. D. K. Devesh, AOR
                   
For Respondent(s) Mr. Tushar Mehta, ASG

Mr. Vipin Kumar, Adv. 
Mr. Rukmani Bobde, Adv. 
Mr. Rajat Nair, Adv. 
Mr. Vijay Prakash, Adv. 
Mr. Deepak Goel, Adv. 
Mr. G.S. Makker, AOR

                    Mr. Sonal Jain, AOR
Ms. Heena Sharma, Adv. 

          UPON hearing the counsel the Court made the following
                             O R D E R

The writ petitions are disposed of in terms of the signed

order. 
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Pending  application(s),  if  any,  stands  disposed  of

accordingly.  

(ASHWANI THAKUR)                               (JAGDISH CHANDER)
COURT MASTER (SH)                                 COURT MASTER 

(Signed order is placed on the file)
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